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This petition has been filed by NTPC for approval of provisional tariff for Unit-111 of
Kahalgaon STPP, Stage-ll (3X500 MW) (hereinafter referred to as “the generating
station”) from the date of commercial operation to 31.3.2014.

2. The representative of the petitioner submitted that the generating station was to
be declared under commercial operation in due course of time and the petition had
been filed for approval of provisional tariff for the generating station, based on the
capital expenditure including capital works in progress, duly certified by the auditors.

3. On a specific query as to provision under which the petition had been filed, the
representative of the petitioner submitted that as the tariff for the generating station had
to be determined under the Central Electricity Regulatory Commission (Terms and
Conditions of Tariff) Regulations, 2009 (the 2009 regulations), it was not possible to
accurately estimate the likely capitalization as on the date of commercial operation, the
cut-off date and additional capitalization for the periods during the year 2009-14, within



a short span of time. The representative submitted that in view of the said difficulties, it
had sought relaxation of clauses (1) and (2) of Regulation 5 of the 2009 regulations, in
terms of Regulation 44 of the 2009 regulations and the inherent powers vested with the
Commission.

4, On a further query as to whether the present petition could be considered for
determination of final tariff for the generating station, with liberty to the petitioner to
approach the Commission with a separate application for interim relief, if any, the
representative of the petitioner submitted that final tariff of the generating station could
not be determined since the capital cost as on 31.3.2009 had been considered and not
as on the date of commercial operation of the generating station. The representative of
the petitioner also submitted that the actual expenditure incurred had been lesser than
the expenditure claimed in the petition and hence the provisional tariff, if considered,
would be beneficial to both the petitioner and the respondent beneficiaries. He further
submitted that since procedures like publication of tariff in newspapers, invitation of
comments etc, involved considerable time prior to the determination of final tariff, the
Commission may determine the provisional tariff for the generating station after
relaxation of clauses (1) and (2) of Regulation 5 of the 2009 regulations, in terms of
Regulation 44 of the 2009 regulations.

5. The Commission on consideration of the submissions made, has directed that
the petition may be kept pending, with liberty to the petitioner to amend the petition to
seek approval of final tariff, in accordance with the specified procedure. However, the
petitioner can approach the Commission with interim prayer, if the unit is commissioned
before determination of final tariff.

Sd/-
(K.S.Dhingra)
Chief (Legal)



